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JUDGMENT
AND CI VI L APPEAL( ClI VI L) NO. 1383/ 2004
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The issue involved in these appeals is simlar to that of G vil Appeal
Nos. 6-7 of 1998 and Civil Appeal Nos. 4-5 of 1998. 1In these cases, the
Central Adm nistrative Tribunal had allowed the OA filed by sone of the
respondents following its earlier judgment and order dated 5.11.1996 given
in OA No. 199/1996 and O A. No. 214/1996 and the wit petition filed by
the appell ants chall enging the sai d order was di smssed by the Madras Hi gh
Court.

For the reasons given in Cvil Appeal Nos. 6-7 of 1998 etc. these
appeal s are allowed and the inpugned judgnent and order of the Central
Admi ni strative Tribunal (Madras Bench) is set aside.




